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Action Taken Report
In the matter of
Original Application No. 823 of 2019

Munna Singh (Applicant)
Vs
State of Uttarakhand (Respondent)

In compliance of the order passed by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi on dated 29.09.019, the inspection is carried out by the
official of Regional Office Uttarakhand Environment Protection and Pollution Control
Board, Roorkee, Distric-Haridwar on dated 19.11.2019, The inspection report is

enclosed as Annexure-01. According to the inspection report:-

1. Unit was not in operation as unit was in maintenance.

2. Water sprinklers are found on conveyor belts but not installed on crushing
equipments. Crushing & screening equipment were not under covered shed.

3. Wind breaking wall on two sides was found, however Wind-breaking wall are not

adequate.

4. unit has not provided metalled roads within premises and also not provided any
facility for cleaning and wetting of ground within the premises.

5. Single raw plantation is provided in three side,which should be in four side.

In view of above observation, the Uttarakhand Environment Protection
and Pollution Control Board has issued Show Cause Direction under section-31 (A) of
Air (Prevention and control of pollution) Act, 1981 to the Unit M/s Krishna Associate,
Daulatpur-Hazaratpur, Budhavashahid, Tehsil- Bhagwanpur, Distric-Haridwar, as why
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the unit not be issued closure order under the provision of above act and why

environment compensation will not be imposed on unit. The copy of the show cause
notice is annexure at Annexure 02

The joint inspection report forwarded by Regional Office, UEPPCB, Roorkee reported
that, the District Magistrate, Haridwar has already, imposed penalty of Rs. 8,17,540/-
(Eight Lakh Seventeen Thousand Five hundred forty only.) on 13-05-2019 and Rs.
10,76,260/- (Ten Lakh Seventy Six Thousand two hundred sixty only) on dated 26-09-

2019 for illegal mining. The copy of the Joint inspection report is annexured at
Annexure-03
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Inspection Report of M/S Krishna Associate, Daulatpur-Hazaratpur,
Budhavashahid, Tehsil-Bhagwanpur, District Haridwar

. in compliance of order of the Hon’ble NGT

in the matter of Original Application No.823/2019 Munna Singh Vs State of
Uttarakhand.

As per directions of the Hon’ble NGT on dated 20.09.2019, field inspection of M/S
Krishna
Bhagwanpur & District Haridwar was carried out on dated 19/10/2019. During (he
inspection, Unit representative Mr. Babali Rana, Partner was present. As per the ficld
inspection and available records following observations were made:

L

Z

Associate  Daulatpur -

Hazaratpur,

Budhavashahid, Tehsil-

Unit M/S Krishna Associate is located at Chak No. 712, Village-Daulatpur-
Hazaratpur, Budhavashahid, Tehsil- Bhagawanpur, District - Haridwar.

Unit has obtained Consent to Operate / Authorization from the Board which is
valid up to 31.03.2021.

Manufacturing Process:

Unit is manufacturing Stone Grits & Sand of different sizes-30,000 MT/Month by
the process of Crushing & Screening using Stone Boulder/sand as raw material.
Major process equipment are Jaw Crusher, Rotapactor & Vibratory Screens.

Inspection Observations:

Unit was not in operation at the time of inspection as unit was in maintenance.
Following discrepancies were observed in respect of pollution control measures
stipulated under CCA issued by the Board & conditioned stipulated under the
Environment (Protection) Rules, 1986 as mended:-

fnnezie O

Sr. Stipulated Pollution Compliance Status
No. | control measures
1. | Dust containment cum suppression | Water sprinklers are found on
system for the equipment Conveyor Belts but not installed
on Crushing equipment’s.
Crushing & Screening,
equipment’s were not under
covered shed.
2. | Construction of wind breaking | Wind Breaking Wall on Two sides
walls. was found. However wind
breaking walls are not adequate.
3. | Construction of the metaled roads | Not Provided.
within the premises.
4. | Regular cleaning and wetting of the | No facility was available
ground within the premises '
5. | Growing of a green belt along the | Single  raw plantation  was
pe_l‘lpher)’- observed on 3 sides. Need to Ex-:
| improved.
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Considering the above facts, it is clearly indicated that the Unit is not complicc

with conditions of CCA and provisions as prescribed under Environment
(Protection) Rules, 1986 as amended.

5. Recommendations: o he Unil
Based on above observations, it is recommended to issue directions to h.L .H[l
under the Air (Prevention & Control of Pollution) Act, 1981 as amended time {0
time.

Inspection report submitted along with enclosures & photographs for kind

perusal and further action please. .
I}

Cd <

(Sunit'Kumar) (Dr. Rajendra Singh)
Asstt. EnviroﬁQ?nt Engineer Regional Officer (I/c)
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\LJJ‘TTARAKHAND ENVIRONMENT PROTECTION

& = : ' Reriaror @
POLLUTION CONTRQ s SaUEvs Yafaer e v weuor
468, 1T Park, Sahastradhara Road, Dehradun mﬁﬁ&".’ﬁg i;‘:'?} 46, adodo uid, wema s, KA (FUETE)

E-mall: msuk ahoo.ct;:n: Web: www.ueppcb.uk.gov.in
UEPPCBIHOI {1y, 127, 720791 +% fft, Date: ¢U-]*2020

U3 Speed Post
To,

M/s Krishna Associate

Daulatpur - Hazaratpur,
Budhavashahid, Tehsil- Bhagwanpur,
Distt- Haridwar.

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act-1981.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board;
and

WHEREAS, as per Section-25 of the Water (Prevention and Control of Pollution) Act, 1974,
and Section-21 of the Air (Prevention and Control of Pollution Act, 1981 as arnended, it is
the mandatory requirement for any industry plant, operation or process, or any treatment and
disposal system or any extension or addition thereto, which is likely to discharge sewage or
trade effluent into a stream or well or sewer or on land; to obtain prior Consent frorm the Board;
and

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the
Environment (Protection) Rules, 1986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, inspection of Unit was carried out by the officials of Regional Office, Roorkee of
this Board on dated 19.10.2019 and made following observations :-

1. During inspection, Unit was not found in operation as unit was in maintenance.

2. Water sprinklers are found on conveyor belts but not installed on crushing
equipments. Crushing & Screening equipments were not under covered shed.

3. Wind breaking wall on two sides was found. However wind breaking wall are not
adequate.

4. Unit has not provided metalled roads within the premises.

5. Unit has not provided any facility for cleaning and wetting of the ground within the
premises.

6. During inspection, only single raw plantation was obsery i ; .
to be improved. ed on 3 sides, which needs

AS SUCH, it is evident from the above observations that the unit has vig| Drovisi
Air (Prevention and Control of Pollution) Act, 1981, as amended there:fttz(: a:rr:?j o
consent to operate issued by the Board. | conditions of -

NOW THEREFORE, in exercise of the power conferred y . :

(Prevention and Control of Pollution), Act-1981 and as ng;rensdeeiitlwths‘lm) of the Air
competent authority of the Board, notice is hereby serveq to the Unit to S ' approval of the
days of time from issue of this notice to the undersigned, why the Unit not b OW Cause within 30
the provisions of above Acts and concerned Authorities be directed too o Jlosed cown under

and water supply and also why Environmenta| Compensation will not be I_(rfri'spc‘;)nthe your power
€d to Unit.

p <

(S.P.Subydhi)
€mber Secretary.
...Cont..page-2
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Copy to :-

1.
.

-

Program Manager, SPMG, NGRBA, 117
information please.

Regional Officer, Uttarakhang Environment Protection & Pollution Control
Board, Roorkee for |

in
L\O/
Member Secretary

formation ang necessary compliance.
Guard File,
q{ —}\"l/

» Indira Nagar, Dehradun for kind
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